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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.
Principal Bench, New Delhi

COURT NO. 11

DATE OF HEARING : 09/3/10.

Excise Appeal No. 464 of 2006
CCE, Allahabad Appellant
Versus

M/s Sangam Structurals Ltd. Respondent

Appearance

Shri Sansar Chand, Authorized Representative (SDR) - for the
appellant.

Ms. Reena Khair, Advocate - for the Respondent.

CORAM :  Hon'ble Shri D.N. Panda, Judicial Member
Hon’ble Shri Rakesh Kumar, Technical Member

J~ ) N A L Order No. 2 /Ogb /9 Bategciﬁ:p

ORDER

Per. D.N. Panda :-

The grievance of revenue was that the freight insurance
charges should be included in the invoice value. That was
negated by the learned Commissioner (Appeals) by order dated

16/02/2005 with the following reason :-

“Even the Board’s Circular No. 354/81/2000-TRU dated
30.06.2000 and subsequent circular no. 643/34/2002-CX
dated 01.07.2002, and No. 59/1/2003-CX dated
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03.03.2003, has confirmed that deduction on account of
freight and insurance was allowed. Here it may be seen
that all there circulars speak of deduction, which pre-
supposes that the prices were inclusive of freight and
insurance, whereas in the present cases ex-factory prices
were available, therefore the same principle will hold good
in these cases, and cost of freight and insurance cannot be

added in the assessable value of the goods.”

When we enquired whether there is any invoice available
on record to examine strength of revenue’s grievance, we found
no answer from revenue, ‘Eherefore,’/\no scope to interfere 4 the

order passed by the learned Commissioner,

is dismissed.
(Dictated and pronounced in open court)

(D.N. Panda)
Judicial Member

(Rakesh Kumar)
Technical Member
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